
QuatiOn of 
Privilege 

SRAVANA 2, 1890 .AKA) 

MR. SPEAKER: It i. the House, 
which cal'l take a deeulon; as Shrl 
Desai put it, It is the Prime Minuter, 
and it is for the Prime Minister and 
this House. 

"fT ~ f'llni .,.r {~ Itt) 
f'{1l\"1" ~Jf'l <f t> IT r ? 

MR. SPEAKER: I have heard you 
in the Chamber, outside the Chamber 
and nOW here. My only point is th':;: 
if you do not agree with the view 
expressed by him, the Prime Minis-
ter or this House, that is one pOlli-
tion. The Privileges Committee 
could go into it only If you do not 
agree with what Shrl Desai has said 
or Shri Desai does not agree with 
what Shrl Madhu Limaye has said. 
Then the Committee will have to go 
Into it. 

SHRr S. M. BANERJEE (Kanpur): 
There is disagreement. 

MR. SPEAKER: There is no dis-
agreement. Both of them agree. 

SHRr S. M. BANERJEE: It Is a 
question of interpretation. Who is 
going to interpret it? Which inter-
pretation is correct? That is the 
matter. 

MR. SPEAKER: I am on my legs 
now. I wanted to give them a lair 
chance. r told them also that this 
was my opinion. I said so in the 
Chamber also. Whatever it was, I 
thought it was my duty, sitting in the 
Chair, to give them a chance to place 
it before the whole House so that they 
will have a chance, and the Deputy 
Prime Minister also could clarify the 
whole case. I have given them the 
chance. You may agree with each 
other's point of view or not. There 
is no privilege as such to be referred 
to the Committee. Therefore, it i. 
closed. 

12.47 brs. 
PAPERS LAID ON THE TABLE 

ANNUAL REPORT OF INDIAN STAnsnCAL 
INSTITUTE 

THE PRIME MINISTER, MlNIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMA TI INDIRA GANDHI): r 
beg to lay on the Table a copy of the 
Annual Report of the Indian Statisti-
cal Institute, Calcutta, for the year 
1966-67. [Placed in Library. See 
No. LT-1396/68]. 

GoVERNMENT RESOLUTION ON NAnONAL 
POLICY ON EDUCATION 

fat ~ ~ ~.r.; (~) 

~In annt) : lj'IJfT ~<tr 
'i{'li ~ hr8T ~r ,r~Tll" ifTftr 
~ m it f~<f. 24 ~, 1968 
if; ~ ~ ~ ~ 30-60-

S? ~O ,!O i¢T Q:'fi m "r '1Z<'f 1fT 

~i 

[Placed in LibTIlTII, See No. LT-1397/ 
68], 

NOTIFICATIONS UNDER NAVY ACT 

THE DEPUTY MINISTER OF THE 
MINISTRY OF DEFENCE (SHRI M. 
R. KRISHNA): 

(1) I beg to re-Iay on the Tabl .. 
a copy each of the following 
N olifieations under section 
185 of the Navy Act, 1957:--

(i) The Navy (DISCipline and 
Miscellaneous Provisions) 
(Amendment) Regulations, 
1968, published in NotificII-
tion No. 5.R.0. 3-E In Gaz-
ette of India da ted the 30th 
March, 1968, 

(i1) The Naval Ceremonial, 
Conditions of Service and 
Miscellaneous (Second Am-
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[Shri M. R. MASANI] 
enciment) Regulations. 
196B, published in Notifica-
ton No. S.R.O. 4-E in Gaz-
ette of India dated the 30th 
March, 1968. 

[Placed in Librarl/. See No. LT-B74/ 
6B]. 

(iii) The Naval Ceremonial, 
Conditions of Service and 
Miscellaneous (Third Am-
endinent) Regulations, 
196B, published in NotifIca-
tion No. S.R.O. 5-E in Gaz-
ette of India dated the 19th 
April, 196B. [Placed in Li-
brarl/. See No. LT-llOB/6B]. 

(2) to lay on the Table a copy of 
the Navy (Discipline and 
MiscelIaneous Provisions) 
(Second Amendment) Regu-
lations, 196B, published in 
Notification No. S.R.O. B-E In 
Gazette of India dated the 
8th July, 196B, under section 
185 of the Navy Act, 1957 
(Hindi and English versions) 
rPlaced in Librarl/. See No. 
LT-139B/6B]. 

WHITE PAPER No. XIV re GOVERN-
MENTTS OF INDIA AND CmNA 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): I 
beg to lay on the Table a copy of the 
White Paper No. XIV containing 
Notes, Memoranda and Letters ex-
changed between the Governments of 
India and China between February, 
1967, to April 1968. [Placed in Lib-
rary. See No. LT-1393/68]. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

THmTY -SECOND REPoRT 

SHRI KHADILKAR (Khed): 1 
present the Thirty-second Report of 

the Committee on Private Members' 
Bills and Resolutions. 

12.49 hrs. 

PETITION RE INTRODUCTION OF 
FIRST POINT SALES-TAX IN 

DELHI 

SHRI JYOTIRMOY BASU (Dia-
mond Hal'bour): I beg to present a 
petition from Shri Mahabir Parshad 
Gupta, Delhi, and others regarding 
the introduction of First Point Sale 
Tax in Delhi. 

lZ.49! hrs. 

BUSINESS ADVISORY COMMIT fEE 
NINETEENTH REPORT 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG 
SINGH) : I have to make a statement 
before placing this motion, because, 
yesterday, the consensus on the Gold 
Control BiII was that it should be re-
ferred to the Select Committee; it I~ 
a Bill replacing the ordinance. There-
fore, I wrote a letter to you. Subject 
to that, I move: 

"That this House agrees WIth 
the Nineteenth Report of the 
BUiliness Advisory Committee 
presented to the House on ~he 
23rd July, 1968." 

MR. SPEAKER: Then you wlll 
have to increase the time. 

DR. RAM SUBHAG SINGH: We 
will agree to that. 

~m'l'1'l'l'~ (m<fr~): 
q1ft ~ ~ it ~ t f.pfl~ fQ 
l!f't~~~l!f'tm;r(l'flf;1rr ~ I 
~ ~ ~ it 'O'f ~ ~ '111' t 1Ah: ~ 


